paY Papers loid

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b) The pas-
senger amenitieg as well as the cater-
ing serviceg on Kutab, Narmada Ex-
pPress trains are fairly satisfactory.
During the last six months, no com.
plaing about passenger amenities on
this train hag been received, How-
ever, complaints regarding non-work.
ing of 'ights and fans, ag and when
received, are being prompily attended
to by the Electrica] staff deputed to
travel on thig train. Regarding cater-
ing service on this train only one com-
plaint was receiveq from Shri N, K.
Shezwalker, Member of Parliament,
for supply of bad quality coffee to
him from Manikpur station, After
investigation of the complaint, the
concerned contractor hag been warned
and advised io maintain the requisite
standard of coffee, etc,
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Cancelation of State quota of raﬂway
beﬂh-s " - *

1586. SHRI C. HARIDAS: Will the
Minister of RAILWAYS be pleased to
state:

‘(ay whether it is a fact that the
General Manager, Southern Railway,
Madrac hag cancelled the State Quota
of railway berths in all the trains al-
lotted by Railway Board to Kerala
State with effect from 15-5-81;

_&-

(b) i so, what are the reasons

therefOr;

(c) whether Governmen; have re-
ceived a letter from the Government
of Kerala requesting for increase of
the existing State quota of railway
berthg which they were availing ear
lier; and

(d) if go, what action Government
mhave taken or propose to take to res.
tore the State quota of rai'way berths
for Kerala State and by when it will
be implemented?

THE DEPUTY M'INISTER IN THE
MINISTRY OF RAILWAYS AND IN

[28 JULY 1962]

on the Table 158°

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) to (d) It is the policy of the
Government not to allow exclusive
quotas of reserved accommodation to
the State Governments, Exception,
however, is made in the case of the
State Governments whose Capitals are
situated far away from the rail-heads,

Instructiong exist that the emergent
requirements of the State Govern-
mentg should be m=t with out of the
HQR quota operated by the Ra11way
Administrations, <
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be laid op the table.

Certified Accounts (1980-81), of the

Central Council for Research in Yoga

ang Naturopathy, New Delhi and re-
lated papers

THE DEPUTY MINISTER IN THE
MINTSTRY OF HEALTH AND
FAMILY WELFARE (MISS KUMUD-
BEN M. JOSHI): Sir, I beg to lay on
the Table g copy each (in English and
Hindi) of the following papers:—

..Now, paper to

(i) Certified Annual Accounts of
the Central Council for Risearch
in Yoga and Naturopathy, New
Delhi, for the year 1980-81.

(ii) Statement giving reasons
for the delay in layving the paper
men‘ioned at (i) above .[Placed
in librarv See No. LT-—4296,82 for
(i) and (ii).

RE. STARRED QUESTION NO 202

SHRI RAMAKRISHNA HEGDE
(Karnataka): If the Question Hour is
over, I want to raise something.
Yesterday I raised ii. On the 22nd
question No. 202 in regard to the
textilz workers’ strike and the total
losg resulting out of that was in the
ques‘ion list. But that was shifted to
the 27th, that is yesterday. . .



